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DR. SUBRAMANIAM SWAMY:..
and earlier the Wanchoo Committee
and also the 123rd Report of the
Public Accountg Committee which
has said in a negative sense that tax
evasion cannot be removed by the
volurtary disclosure scheme, 1
would like to know from the Minister
whether he has given any thought,
since his last speech, to the recom-
mendations of these tax-Committees
and alsp the opinion of the Public
Accounts Committee on the subject.

SHRI SONTOSH MOHAN DEV:
Sir, he is a member of the Estimates
Committee, anq the Estimates Com-
mittee iz examining income-tax.
He cannot ask this guestion, and it
should not he replied to. We have got
instructions not to ask questions. A
senior Member should not misguide us.

DR SUBRAMANIAM SWAMY: 1

have asked about the Choksi Commit-

tee. I have asked atout the Public
Accenuiats Commitlee, .,

SHRI R. VENKATARAMAN: T can
take care of that.

The question  relates to summary

assessment, , ..

DR. SUBRAMANIAM SWAMY: No,
it is about tax evasion.

SHRI R. VENKATARAMAN: If you
would look into the question, it re-
lates to summary assessments. ..

MR. SPEAKER: You are 'right_.

SHRI R. VENKATARAMAN: The
question that has been.put by the hon.

Member Dr. Subramaniam Swamy
does not relate to

ment and, therefore, I am unable o
answer,

DR. SUBRAMANIAM SWAMY:
Please reaq the Question. Sir, what

he says may be in the article, hut the
Question is about tax evasion. Please
read the Question yourself, Sir. 1f
you want to save the Minister, that is
a different thing.
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summary assess-
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SHRI MADHAVRAO SCINDIA: 1t
doeg refer tp summary assessments. I
have re’erred to the newspaper report
which talks about summary asssess-
ments.

DR. SUBRAMANIAM SWAMY: Tax
Evasion.

SHRI MADHAVRAQ SCINDIA: Tax
evasion under Summary Assessment.
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SHRI R. VENKATARMAN: I want

notice.

MR. SPEAKER:
Shri Halder.

Wext question-—
DANDA-

SHRIMATI PRAMILA
VATE; Mr. Speaker, Sir...

MR. SPEAKER:
Madam.

Mr. Halder—not here, Next
question.

Sorry, it is over,
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to
(c), An instalment of dearness allow-
ance to the Central] Government
employees is considereq after every 8
point jncrease in the 12-monthly
average of the All India Average Con-
sumer Price Index for Industrial
‘Workerg (General) (1960=100), The
last instalcnent of Additiona] Dearness
Allowance was sanctioned t{o the em-
ployees with effect from 1st September,
1880 with reference to the index
average of 376. At the end of Novem-
ber,- 1980 the index average was 386.66
thug registering a further increase of
8 points. Consequently another instal-
ment of additional dearness allow-
ance to the Central Government em-
ployees with effect from 1st December,
1980 has become due for consideration.
The question of paying this instalment
is under consideration of the Govern-
ment.
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THE MINISTER OF FINANCE
{Sﬂlﬁ R. VMATA_RAMAN ): Sefar
as the first point Is conoerned, name-
ly, increase in thé censumer price fn-
dex, I am sure the hon, Member, Shri
Ramavatar Shastriji knows very well
that it is calculated on a twelve meath-
ly average and the increase in prices
which occurred last year is being re-
flected now. We have repeatedly
stated that in the year 1979 there has
been a very high and steep rise in
prices and as a result of that, the
average price increase in that year
was 19 per cent. Now that is being
reflected as we are taking a twelve
monthly average and I hope the hon.
Member knows that when we say that
in this year the increase has been less
than in last year, it js not any contra-
diction when the rise in the consumer
price index is calculated for the pur-
pose of payment of Dearness allow-
ance to government servants.

So far as payment of Dearness allow-
ance is concerned, we have to pay and
we have accepted the liability. The
decision will be taken very soon and,
I am sure, much sooner than my friend
expects
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THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE) (a) No, 8ir.
(b) and (c). Do not arise.
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SHRI PRANAB MUKHERJEE: Sir,
the hon. Member is a little confused
with the project itself and the head
office of it. So far as the Khetri Cop-
per Project office is concerned, it is
already in Khetri and the head office
of the Hindustan Copper Limited was
shifted in 1973—not now—to Calculta.
After that two or three other copper
complexeg were also brought within
the purview of the H. C. L. one
in Ghatshila in Bihar and the
other in Malanjkhand in Madhya
Pradesh. It was thought that the
heag office should be there. So





